© - THE TEA (AMENDMENT) ACT, 1986
) o . . 'No. 24 or 1986 |

| \ | | [14th May, 1986.]
An Act further to amend the Tea Act, 1953.

3g it enacted by Parhament in. the Thirty- seventh Year of the Republic
of Tndia as follows: —

1. (1) This Act may be called the Tea’ (Amendment) Act, 1986. = =  Short
title
| L _ _ (@) It shall come into force on such datet as the Central Government - and
P s may, by notification in the Official. Gazette, appomt R . : 'f::fl;e-
' - ' ~ ment.
: 29 of 1953. - 2 In section 25 of the Tea Act 1953 (heremaf’cnr referred to as. the . Amend-
; - S principal Act), in sub-section . (1), o ment
‘ B o (e in the opening. paragraph, for the words “at the xdte of - ,%fsfccmm'

four paise per kilogram”, the words “at such rate not exceeding .
- fifty paise per kilogram as the Central Government may, by notifi- -
cation in the Official Gazette, fix” shall be substituted,;

(b) for the proviso, the followmg provxeo shall be- qubstltuted
namely — : o R

; L ’ “Prov1ded that dﬁerent rates may be ~fixed” for diffexeht_
. varieties or grades of tea having regard to the location of, and .
the climatic conditions prevailing in, the tea estc.tes or gardens : =
producing such varieties or grades. of tea and a‘ly other c1rcum—
stances applicable ‘to such productlon » o / :

3. After section 28 of the, pr1nc1pa1 Act 'the follo wing sectlon shall  Insertion -

‘bz inserted, narnely — gﬁcilii: |

: S 28A .,

o M28A. Subjec.t to such - conditions as may be specified by the. Writing off
Central Government, where the Board is of opinion that any amount of losses,
due to, or any loss, whether of money or of. property, incurred by,

the” Board is irrecoverable, the Board may, with the previous ap-
-proval of the Central Governmﬂnt sa‘ncuon the writing off finally -

of the said amount-or loss: C

Provided that ne such approval of the Central Government shall

- be mnecessary where- such irrecoverable amount or loss does not

. exceed in any individual case and in the qurbgate in any year such
amounts as may be prescribad.”. :

4, Tn section 49 of the principal Act, in sub- sectlon (2), after clause Amend.

'(4), the following clause shall be inserted, namely:— " mentof

. section 49,
¢ (ga) the amounts for the purposes of the prov1so to Sectlon 28A; p, o Sectiond

1, 15481986 : vide Notlﬂc'itlon No. S. 0. 487 (E), dated 13- 8-1986 Gazette Gf ndia,
1986, Extr't-ordmarv Part. 11, :Section 33D,
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